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Judgement

BP No. 368 of 2017

1. Learned counsel for respondent mentioned that he has received the amended
pleadings on today and he needs two weeks' time for replication.

2. Nothing new is there. The amended pleading is in compliance of order of this
Court, which was passed in the presence of counsel for both side. The pleadings
had already been exchanged. Evidence are there and arguments are to heard.
No ground for any time for any replication, is there. This request is being
denied.

3. Let arguments be advanced.

4. Heard learned counsel for both side at length in Broadcasting Petition No. 368
of 2017.  Reserved for Judgement.

BP No. 33 of 2019

1. Learned Counsel for Petitioner mentioned that the liability was admitted in BP
No. 368 of 2017, because of which a partial decree was passed and drawn by
this Tribunal, for which an Execution Application is pending. The relief claimed in
this subsequent Petition, had become almost infructuous. The same argument
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stand for this Petition too. Hence, this is to be also decided along with above
Judgment.
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